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THE HIGH COURT OF JUDICATURE AT BOMBAY .-
NOTIFICATION ’

ManarasatrA DisTrICT CourTs RigHT To INFORMATION (REVISED RULES), 2009

P. 0703/2009 :— In exercise of the powers conferred by Section 25(5) and Section 28 of the
Right to Information Act, 2005, the Chief Justice of the High Court of Judicature at Bombay being
the ¢ Competent Authority’ is hereby pleased to direct that the following amendments shall be
made to “The Maharashtra District Courts Right to Information (Revised Rules), 2009” :—

A. The Word “or Indian Postal Order payabie to the Public Authority ” shall be inserted
between the words “........... or Money Order ” and “ or by affixing a court fee stamp ......... 7

in Rule 4, 10 (1) of Chapter II and Rule 14, 16 of Chapter III of the Maharashtra District
Courts Right to Information (Revised Rules), 2009.

B. The Word “and Indian Postal Order” shall be inserted between the words “ The fees
received by way of cash against proper receipt ” and “ shall be credited to the Treasury......”

in Rule 16 of Chapter III of the Maharashtra District Courts Right to Informaticn (Revised
Rules), 2009.

High Court of Judicature at Bombay, MANGESH S. PATIL,
dated the 17th March 2017. Registrar General.
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